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BEFORE THE HONOURABLE NATIONAL GREEN
TRIBUNAL, SOUTH

ZONE BENCH, CHENNAI

Original! Application No. 71 of 2021

Tribunal on its own mol ion Suo Motu Petitioner

vs

The Chief Secretary, Government of Kerala & Ors. - Respondents

COUNTER AFFIDAVIT FILED BY THE 10 RESPONDENT

I, Georgee Ninan, aged 64 years, S/o P.G Ninan,

Plavilakandathil, Bhavana Nagar, Kadappakkada - P.O, Kollam,

Pin- 691008 do hereby solemnly affirm and state as follows:-

residing at

I am the Managing Director of the 10th respondent, the

Travancore Titanium Products Ltd (hereinafter TTP). I am
conversant with the facts of the case as revealed from the

relevant files.

1.

The above case has been Suo Motu registered by this Hon’ble

Tribunal on the basis of the newspaper report published in The

New Indian Express dated 10.02.2021, under the caption “Oil

leak from titanium factory hits Thiruvananthapuram coast,

public barred from affected stretch” and in The Hindu dated

10.02.2021, under the caption “Furnace oil from Titanium

factory spills into sea” and also in Mathrubumi, English Edition
dated 10.02.2021 , under the caption “Glass furnace pipe bursts

at Titanium factory in TVM, oil leaked to sea” /^id this

2.
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Tribunal had admitted the matter and appointed a Joint
Committee to go into the question and posted the case to

06.04.2021 for appearance of parties, submitting independent
response and also for consideration of report.

M/s. Travancore Titanium Products Ltd. (TTPL), the 10th

Respondent herein, is a Public Sector Undertaking registered

under the Companies Act and is directly under the

administrative control of the Government of Kerala. The

Company was incorporated in 1946 as a collaborate venture
between the British Titan Products Company, U.K and the then

princely State of Travancore engaged in the production of

Titanium Dioxide Pigment. The plant was commissioned in the
year 1951 with an installed capacity of 5 TPD Titanium
Dioxide (Ti02) and is categorised as medium industry. The

respondent is an ISO 9001-2015 certified Company and is the

one and only Company in the Government Sector which

produces Titanium Dioxide pigment in Anatase Grade in the
sulphate route. The Company is located in the sea shore of the
Arabian Sea with a latitude 8° 30’ 01.7” N and longitude of

76° 53’ 51.4” E. The company has been functioning in

compliance with a valid consent issued by the Kerala State
Pollution Control Board, which is valid till 30-06-2023.

3.

It is humbly submitted that at present, there are around 654

employees directly working in the Company and about 500

indirect workmen on contract system. Apart from that about

4.

2000 stake holders are also depending on the Company. TTPL
have been allowing 30% of reservation in unskille ategory

GEORGEE NiNAN
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recruitments for the locality/sub locality people for the past
many years.

The order of this Tribunal, is based on the reports in the
Dailies viz., The Mathrubhoomi and English News paper
edition dated 10-02-2021 titles as: “Glass furnace bursts at
Titanium Factory in Thiruvananthapuram, oil leaked to sea”. It
was further alleged in the paper reports that the furnace oil
flowed into the sea which spread from Veli to Puthukurichi in
Thiruvananthapuram District. In this regard, it is humbly
submitted that the report that there was “Glass furnace bursts”
is not correct. There is no glass furnace in the respondent’s
factory. In fact, what occurred was a mishap due to the rupture
of a furnace oil Carbon Steel pumping line.

5.

It is also humbly submitted that there was no such severity of
spread of oil from Veli to Puthukurichi as alleged in the reports.
The actual spread of furnace oil was only upto a small distance,
from Vettucaud to Veli sea shore, which is adjacent to the
location of the factory. The Puthukurichi is a place situated at a
distance point of 13.3 K.M. from Veli. It is very vivid to note
from the letter No.PCB/RO/GEN/TTP/19/2018 dated
13-02-2021 of the Chief Environmental Engineer of KSPCB
that “Thin layers of oil has been seen reaching the shore with
the waves, on the shore line of Veli Tourist Village”. The Veli
Tourist Village is hardly less than 2 kilo meters distance.
From this, the severity of spread of oil spillage can be observed
and it can be inferred that the spread of the oil to Puthukurichi
is only generated in the wild imagination of the reporters of the

6.
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dailies.

It is further submitted that from the attachments forwarded vide
e-mail dated 27-02-2021 to this respondent conveying the order
dated 17-02-2021 of this Hon’ble Tribunal, it is seen reported
that there was a massive devastation was occurred owing to the
oil spillage from TTPL. Whereas the facts are contrary to the
reports that appeared in the dailies.

7.

Notwithstanding anything contained above, it is humbly
submitted before the Hon’ble National Green Tribunal, the
following are the facts which led to the mis-happening of
furnace oil spillage.

8.

It is true that there was a furnace oil spillage in Travancore
Titanium Products Limited (TTPL) on 10-02-2021 at about
7.40 AM due to rupture of furnace oil line. Unfortunately, the
discharge drain in the plant going to the sea shore was just
below the line and the spilled oil was carried away to the sea
shore. The mishap was detected at around 7.50 am and the
pump was immediately stopped. An estimated quantity of about
4570 Liters of furnace oil was drained out through the leakage
of pumping lines. Of which 2030 liters were recovered from
sea shore along with sand and 2500 liters was recovered from
the Company campus. Also, this respondent recovered 40 liters
(approx.) from the discharge point of the drain near the sea
shore (this is despite the obstruction by the local people). The
true copies of the stock position of furnace oil after spillage and
two log sheets for oil pumping are enclosed herewith as

9.

GEORGEE NINAN
Managing Diret or

Travancore Titanium Products Limited
Tniruvananthapuram - 695 021



5

Annexure- R10 (a) & Annexure- RIO (b) respectively.

Immediately after the incident, this respondent had taken the
action plans on war footing basis. The emergency response
team of this respondent took all necessary action. The drain to
the sea was immediately blocked and diverted to a delay pond
inside the factory after the incident. All water discharge points
were blocked and production was partially stopped at 09.30
a.m. The production was completely stopped at 04.30 P.M on
10-02-2021 after taking all safety precautions. The emergency
response team of this respondent assessed the severity of
spillage and its impact on the seashore stretching from
Vettucaud to Veli from the discharge point. There is no
contamination to the south side.

10.

11. On 10-02-2021 the Kerala Pollution Control Board (KSPCB)
and Coast Guard officials visited the area and conducted an
assessment and reported that there is no spread of oil to the sea
and that the spread is limited to the sea shore and expressed
their satisfaction. They expressed their concern over the
discharge point where the cleaning could not proceed. This was
due to obstruction caused by some local protestors at that point
of time. The Coast Guard also conveyed that there is no deep
impact in the sea except the oil sediments on the seashore. The
news flared in the dailies are exaggerated and was with a
malafide intention to tarnish the reputation of the TTPL.

The Kerala State Pollution Control Board (KSPCB) who
inspected the factory after having inspected the affeeted are&s

12.

u
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issued a notice vide No.PCB/HO/TVM/ICO/18/07 dated 10-02-
2021 with certain directions.

The 10 directions issued by the KSPCB are indicated below:

• Removal of the oil contaminated beach sand from the
entire contaminated beach length.

• As the waves are transferring the leaked oil continuously
to the sea shore, the removal of the contaminated sand
till the last drop of oil is removed, should be ensured.

• Absorbance like saw dust rice husk etc shall be spread on
the beach from the northern oil spread end till the point
where the spread has reached. Sufficient labour, trucks
and other equipments shall be employed to complete the
works on a war footing.

• The contaminated sand shall be kept in the premises of
the unit without causing any further contamination; the
disposal shall be in the presence of the Board officials
and in accordance with direction of the Board. The drain
inside the premises leading to the sea, still holding the
leaked oil sludge shall be emptied, cleaned and the
removed sludge stored inside the industry premises
without causing any further contamination.

• The contaminated sludge saw dust and sand collected
shall be properly quantified; proof of which shall be
submitted.

• The proof of quantity of furnace oil leaked shall be
submitted.

• The oil collected in a pond in factory premises shall be

GEORGEE NINAN
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transferred safely to leak proof tanks and contaminated
soil shall be transferred along with oil sludge, and kept
safely; the disposal shall be as per the direction of the
Board.

• There shall not be any discharge of effluent from the
industry to the sea through authorized or any other outlet
till the above works are completed. Prior permission
from the Board shall be obtained before resuming
production in the unit.

• The industry shall install online effluent monitoring
system in the open drain to the sea.

• The industry shall provide leak detention facility for
furnace oil line and for other hazardous materials.

The true copy of the letter dated 10-02-2021 is marked
herewith and produced as Annexure - RlO (c).

13.

In compliance with the aforesaid directions of KSPCB, all the
plant operations of the factory was stopped with forthwith, ie;
with effect from 10-02-2021. The emergency response team of
this respondent took all necessary action to collect all the
contaminated sand from the sea shore and shifted the Oil mixed
sand to the designated place in the Company in compliance
with the direction of Kerala State Pollution Control Board to be
shifted to Kerala Enviro Infrastructure Limited (KEIL), Kochi.

14.

All solid surface areas were covered with saw dust and
scrapped as per instruction from KSPCB. The spilled oil from
the drain was recovered using cloth and using decantation

15.

V
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techniques. The emergency response team also started
recovering contaminated sand from the seashore
11-02-2021 from 07.00 a.m. All employees of the company
along with senior level officials, participated in the cleaning
drive from Thumpa to Kochuveli area.

on

It is respectfully submitted that this respondent ensured that the
removal of the oil upto the last drop and removing the
contaminated sand to the respondent’s factory premises for
onward shifting/safe disposal to the Common Treatment
Facility of KEIL at Kochi. This respondent also ensured that
the disposal of the collected oil contaminated sand from the
area to the company and stored in the designated place over a
layer of Plastic sheet. The oily sludge in the drain pit was also
cleaned using cloth. The oily sludge was collected in drums for
proper disposal. The proper quantification is being ensured on
time basis, three trucks of Furnace Oil mixed sand already been
transferred to KEIL. All safety measures to prevent fire and
restrict further contamination was ensured for the collection of
Furnace Oil spilled sludge.

16.

Thereby, this respondent complied all the directions and a
compliance report was send to the KSPCB vide letters
No.TTP/MD/KSPC/45 and No.TTPL/MD/KSPCB/50 dated
11-02-2021 and 12-02-2021 respectively. True copy of the
letters dated 11-02-2021 and 12-02-2021 are produced herewith
and marked as Annexure-RlO (d) and Annexure-RlO (e)

respectively.

17.
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18. Thereafter, the KSPCB vide letter No. PCB/TVM-DO/CO
6823/2007 dated 11-02-2021 gave direction to remove the
contaminated oil mixed sand from beach area. The said
direction was complied.

19. On 13-02-2021,
No.PCB/RO/JEN/TTP/19/2018 gave further direction to
remove lot of bottles and plastic other wastes which were
smudged with the oil at the place. This direction was also
complied and this respondent made the sea shore clean. The
photographs showing the clearance before and after are re
produced herewith and marked as Annexure-R10(f) and
Annexure-RlO (g) respectively.

KSPCB vide letter

Thereafter,

No.PCB/HO/TVM/ICO/18/07 dated 03-03-2021 granted
permission to restart the production on a trial basis with a
production capacity of 10 TPD of Titanium Dioxide Pigment
and Sulphuric Acid in proportion to the production of 10 TPD
of Titanium Dioxide Pigment for a period of 5 days with a
condition that no effluent shall be discharged outside of the
Company premises. The true copy letter dated 03-03-2021 re
produced herewith and marked as Annexure -RlO(h).

20. the KSPCB vide letter

21. This respondent vide letter No.TTP/MD/PCB/66/2021 dated
04-03-2021 informed the KSPCB that the Acid Plant cannot be
operated below the production level of 210 TPD as the
Sulphuric Acid Plant works in a continuous process. Hence
requested to permit production of 240 TPD of Sulphuric Acid

GEORGEE NINAN
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along with 10 TPD of Titanium Dioxide. The true copy of the
letter dated 04-03-2021 is enclosed herewith as Annexure -
R10 (i).

22. In reply to this, the KSPCB informed the TTPL vide its letter
No. PCB/HO/TVM/ICO/18/07 dated 09-03-2021 that the
Board have examined the request of TTPL in detail and
permitted to produce 240 TPD of Sulphuric Acid with strict
observance of storage capacity of Sulphuric Acid along with 10
TPD Titanium Dioxide Pigment without any effluent discharge
to outside of Company premises through the outlet. And also
gave direction to comply with the conditions of the consent
operate. The true copy of the letter dated 09-03-2021 is
produced herewith and marked as Annexure -R10 (i).

Meanwhile, the State Government formed an enquiry
Committee vide - GO (Rt) No-195/2021/ID dated 12-02-2021
with following technical experts

23.

a) Shri.M.Muhammed Hanish IAS, Principal Secretary(II)
Industries Department.

b) Shri.Muhammed Ali, Managing Director, Malabar
Cements Limited.

c) Shri.Chandrabose. J, Managing Director, Kerala
Minerals & Metals Limited

According to the directions of the Government, the enquiry
committee conducted detailed study and submitted its report to
the Government of Kerala.

24.

25. The committee recommends corrective measures in their

GECRGEE NiNAN
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enquiry report and this respondent had taken necessary steps
and all the recommendations have been complied with. The
recommendations made by the committee and the corrective
action taken by this respondent is consolidated as follows;

SI Recommendations Corrective Actions taken Status of
No actions

taken
Replace the entire
length of furnace oil

pumping lines

Entire length of furnace oil

pumping lines has been

replaced with new lines.

1 Complied

2 Periodic ultra sound

testing for all metallic
pipelines carrying
critical liquids for
thickness checking.

Periodic ultra sounds testing

for all metallic pipelines are
carried on a regular basis.

Complied

Sharp bends in the

pumping circuit may
be avoid.

Sharp bends in the pumping

circuits are avoided as much

as possible.

Complied3

A new pumping line

layout has been

needed in such a way

that it should be kept
away from drainage
to avoid oil drain

All furnace oil pumping line

passing over drains are re-
routed in such a way that

lines are kept away from

drains.

Complied4

GEORGEE MlNAN
Managing Direc or
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5 Pressure checking
mechanism for all
pumping lines is to be

ensured. The lines are

Furnace oil pumping lines
are fitted with Pressure/flow
switches and interlock has

Complied

been installed with the
furnace oil pump to shut the
circuit off, in case of
abnormal

fluctuations.

to be fitted with
proper pressure/flow
switches and interlock
has to be provided
with the furnace oil

pressure

pump

The valve at the

distribution tank is to

be replaced with
pneumatic operated
one.

Level indicators have

6 Distribution tank is fitted Complied

with Pneumatic valves and
level indicators.

Interlock has been installed
with the furnace oil pump to
shut the circuit off, if the
volumes of furnace oil levelto be fitted with all

these tanks and

interlock has to be

provided with the

furnace oil pump.

are high.

Arrangements for shifting
all pumping activities to
distribution tank during pipe
replacement have been

taken.

During

replacement all
pumping activities
may be shifted to

distribution tank area.

Complied7 pipe

GEORGEE NINAN
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Surveillance cameras Installation work of

Surveillance cameras at

critical locations completed.

8 Complied
are to be placed in
critical locations

A safety audit is to be

conducted by an

external, competent

authority

9 Quantitative

Assessment carried out in all

petroleum storage facilities

within the TTPL.

Risk Complied

Efficiency of pump is
to be ascertained and
changed, if required.

10 Pump performance test is
carried out on a periodic
basis and corresponding

corrective actions taken on

basis of test results.

Complied

The pumping area has

to be cleaned

Floor of pumping area is

concreted with appropriate

slop for draining of

water/FO from the premises.

11 Complied

thoroughly.

The retainer wall
around the storage

tank has to
strengthened and in
the leak proof

condition to retain the

oil, in case of any

major leakage.

Dyke wall around FO
storage tank is strengthened

and made leak proof.

12 Complied

S\

GEORGEE NISS1AN
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Electrical circuit of Electrical circuit of the
pump has been shifted to a

new MCC room.

13 Complied
the needspump

urgent replacement. It
is to replaced and

shifted to a new MCC

room.

Proper oil traps/oil

skimmers have to be
provided in the
effluent discharge line

to separate oil

contamination in the

drain water, if any.

14 Oil skimmer procured,

training given to operating

personnel and skimmer kept

ready for use at all time.

Complied

Sealing arrangement

provided in the

drainage has to be

replaced or modified

with an intact one.

15 Sealing arrangements

provided are replaced with

Complied

new one.

GEORGEE NfNAN
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Even though ETP is

working at its
maximum efficiency,
sediments noticed in
the drainage water. In

order to avoid

suspended solid in
ETP discharge, an
additional clarifier

may be installed in
the 1.5 acres of open
area owned by TTPL.

16 Process optimization of ETP
was taken to avoid
suspended solids in ETP
discharge.

Complied

Stopper to be

provided in the

gypsum separation

17 Stopper is provided in

gypsum separation to

prevent gypsum from
entering the drainage during

rainy season.

Complied

area.

Drainage height to be

increased above

ground level.

Drainage height has been
increased.

18 Complied

GEORGEE NINAN
Managing Direc or
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Professionalism to be

adopted by the

operating staff was
found lacking. The

operators have to

ensure monitoring
throughout

pumping line. The
operating staff shall
be held responsible
for the incident that
has taken place.

19 In house/refresher training

regarding the standard
operating procedures are
given to all operating staffs.

Disciplinary actions are
taken against the personnel
not adhering to the SOPs
and safety protocols
followed in TTPL.

Complied

the

Conclusive Recommendations

Relocation
pumping station.

of PESO license has been
taken for relocating the

FO pumping station for

Boiler

Construction
started.

Work in1

Progress

House.
work

GEORGEE N-NAN
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2 Replacement of

furnace oil pumping

lines with reduced
bends.

Entire length of furnace

oil pumping lines has

been replaced with new
lines and sharp bends in

the pumping circuits are
avoided as much as

possible.

Complied

Periodic ultra sound
testing for all metallic

pipelines carrying

critical liquids for
thickness checking.

3 Periodic ultra sounds
testing for all metallic

pipelines are carried on a
regular basis.

Complied

Oil4 skimmer Oil skimmer procured,

training given to

operating personnel and
skimmer kept ready for

use at all time.

Complied
incorporation

drainage line.
in

Capacity of the existing

ETP and Delay pond at

drain exit are increased to

handle extra effluent

generated in case of any

emergency situations.

Addition ETP to be

provided in the open
Complied5

area.

Drainage height has been

increased.

CompliedDrainage height shall

be increased above

ground level.

6

GEORGEE NiNAN
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7 Stopper to be
provided in the

gypsum separation
area.

Stopper is provided in
gypsum separation to

prevent gypsum from
entering the drainage
during the rainy season.

Complied

Surveillance camera8 Surveillance Compliedcameras
are to be placed in
critical locations.

installed at critical
locations.

26. Further to the incident, this respondent as part of internal
disciplinary actions, two operating personnel were suspended
pending enquiry and two more personnel were issued show
cause notices dated 11-02-2021. The Company also constituted
a higher level committee to conduct a domestic enquiry to find
out the cause of the incidents, omissions and lapses if any from
concerned and recommend possible rectifications/ actions.

Based on the findings of the enquiry report, all corrective

measures have been taken and the responsible officers were
also given show cause notices as part of disciplinary action.

The Kerala State Pollution Control Board vide file

No.PCB/HO/TVM/ICO/ l8/2009 issued integrated consent to

operate-renewal on 18-09-2018 which will be valid up to 30-
06-2023. TTPL fulfilled all the conditions stipulated in the
consent. True copy of the consent dt.18-09-2018 is enclosed
herewith as Annexure -R10(k).

27.

28. Based on Notice of KSPCB dated 10-02-2021 and as per the

GEORGES NINAN
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directions thereon, the entire plant operations put on stalled
with effect from 10-02-2021. The plant was running with daily
production of 33 MTs and around 990 MTs (approx.) in a
month. Owing to the stoppage of the plant operations from 10-
02-2021 to 09-03-2021 TTPL has incurred a production loss to
the tune of Rs.8 Crores. Apart from that for arranging the
clearance of spilled furnace oil from the sea shores a total
amount of Rs.10,80,000/- incurred. Based on the permission
granted by the Chairman of Kerala State Pollution Control
Board(KSPCB) vide letter dated 03-09-2021,the production
was enhanced to the consented capacity of 45 TPD.
Accordingly, the production was enhanced with effect from
15th October-2021. True copy of the letter dated 03-09-2021of
KSPCB is enclosed herewith as Annexure -R10(l).

As regards the marketing point of view, it is submitted that this
respondent is having a domestic market share of around
25-30% for Anatase Grade Titanium Dioxide. Due to the
stoppage of production this respondent could not cater to the
demand of its customers in domestic as well as in Global
Market. Many of our major customers are switching over to the
competitors owing to the non availability of material; which in

turn badly affected this respondent’s business in the long term

perspective. Further, the import of Chinese product of Ti02
in Indian Market in an enormous manner will also add fuel to

the crisis now being faced by TTPL. If the stoppage of
production of TTPL is prolonged indefinitely, it will invite
huge setbacks to the survival of TTPL and will 1

29.

to ,a
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grinding halt forever.

It is most humbly submitted that this respondent has already
distributed Rs.9.15 lakhs to the local fisher folks in connection
with the clearance of oil spillage. Also a compensation package
has already been worked out by the Revenue Authorities to
compensate for the loss of revenue due to the ban for fishing
for two days. Accordingly, now the District Collector vide his
letter dated 16-02-2022 ordered to sanction compensation @
Rs.700/-.The total beneficiaries on this count would come to
around 900 numbers and the total compensation would come to
Rs.6,30,000/-. True copy of the letter of District Collector dated
16-02-2022 is enclosed herewith as Annexure-R10(m).

30.

It is humbly submitted before this Hon’ble Green Tribunal that
the premises of this respondent comprising 80 Acres of land
has been turn into a lush green campus by planting Trees,
Miyawaaki Forest and also this respondent has initiated
agricultural activities.

31.

Apart from that, as part of the CSR activities, this respondent
has already granted 2 Crores Rupees for the welfare of the local
community, particularly fisherman folks. This respondent has
also provided drinking water facilities for the local community.

32.

Considering the larger public interest of reduction of emission
from automobiles, this respondent has started a new initiative
for the production of Lithium Titanate for the manufacturing of
Automobiles, Batteries for electric vehicles. The pilot study
conducted by in house R & D of this respondent was

33.

<o / Yof GEORGES NifMAN
Managing Direc or ;

Travancore Titanium Prooucts Limited ;
Thiruvsnanthapuram - 695 021

r>
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out to become high success. For the Commercial production of
this product, this respondent company has made collaboration
with YSSC, K DISC. This is the first and foremost venture of
this kind in India.

Considering the foregoing facts and circumstances, this
respondent humbly submitted before this Hon'ble Tribunal that
what had happened on the fateful day was an unfortunate
mishap and this respondent has done everything within its
ability to immediately mitigate the situation.

34.

All facts stated above are true and correct.

Dated this the 17th day of February, 2022.

Deponent
GEORGEE NINANManaging Dirac orTravancore Titanium Prooucts Limitediniruvananthapuram - 695 021

Solemnly affirmed and signed before me by the deponent who is
known to me on this the day of 17th day of February, 2022 in my
office at Emakulam.

Advocate
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Stock of firrnace oil on 1012/2021

Stock of firrnace oil on 1l/2/2021

A"faaEF- R- to- €,o

\

TRAVANCORE TITANIUM PR ]DUCTS LTD
TRIVANDRUM.2.

PRODUCTION DEPAR] I/IIJNT

Date 18/02/2021
PD/RMPS/I8/02/2Ur

9
morning 06.00hrs 131.1; tr2l(L

morning 06.00hrs 105.2i t.2N:L

Consurnption

L Boiler worked 22hours SOmins

Consumptionl0.5KL

2. Calcinerotd l.5KL
3. Calciner new 9.93KL

Total consumption 2l.93KL

Furnace oil arrival :zlto

Total difference in stock after spillage (f31.7S2-10 5.2g2-z 9-?) is 4.57KL
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Atlllu^ulv z -;sNrqi;u+/J.-23i!9tu,lJlE15j,zil8l54,23l8l55 OriT'ta|r:231E150 Membersecretary:2llg15r

€
Pattom p.O., Thiruvananthapu16rn * 695 004.

]rrom
e Chairman

To
e Managing Diroctor,

Travancore Titanium products Ltd.

sub:- F ace oil Leakage from the industry to the sea - r€g.

Sir.

Auwet up€_ F_l occ)

F'N' of 1a.02.2021. It is re ed to note ttr?at the industry has failecl r$ ;rp*rr the *cciclent
t<i the Board' as required under Section 31 (1) of the. Water (prer,*ption & {1lnt'ol *f

Ihe oil leakage incident that occurred from yo!{r irrctusu"y hns
confamination of the sea sh and this neetl to be rernediated <ln $ wffi,
fbllorving action sholl irnme.tliately be initiared arrd the conrpljanc* r*p$r-{
retum.

l' Retnoval of"the oil contaminatecl beach sand fi"orn the entire forltanlirldlcd hci:cl.r l**gth
?' As the waves iue transfbrcing the leaked oil ctntinnousl-v to tlre s*$ :iir*rr. fhr: rernrrval

of ths cont inated sand till the last clrop of oil is remuvsd, *irould 5e ymi;elrr:rl.

l. Absorbetrts likr.. sar.v dust, rice husk etc shall be spread on t1:* bt*nch ftonr ti:.* rtr:rtlern
oil sprcad errd, till the point r.r'hcrs the spread has rcacheel. Sulfii:i*nt Jab.,*r* rrL.i*kx aud
other eqilipfir$nts shall be cmpleryed to courpl*te th* lvarks on & r\,"*r Ii>i.ri"rrrg"

't, The eon{aminntcd sanel shall be kept in the premises nf'lhe u:rit with*ut si}r}s:n* ar-}}.

ftirther contonrination: the disposal shall be in the prss€ncs of the i$*mrd olfiriafs s:rd ir:
aQcordcnce r,r'ith directioc of the Board. 'fhe drain inside the 6:rem*:r*s le6clipg. t* rhr:
sca, still holding the treaked oil sludge shall be ernpti*<1, clearred agd tlre rt::ncivi:d slurlgt:
stored insie{o the industry prenrises rvitlrout uru,sing any further cor:lnrpina{ii:r:"

, , i' .

RAMYA. G
Environmental Engineer

r*sult*d in

fbuting. 1'he

subruitL*rJ by

25



5' The eontal,in;rtetl srucige saw dust & sancr colrecte<J srrail be propo*v q.ru*irti**ir; proal"of rvhich shali be submitred.
6' l'he proof of quantity af furnace oil reaked shail be submitted,
I ' The oitr coll*cted in a pond in Factory prenrises shall be transferyerl x;it*ly t+ Icak praoftanks and *ontaminated soil shall be tra$sfbned along rqrith oil slirtfgu. an** k*}x salbly:the disposal shall be as per the clirectio* of the Board.
I' J'here shall not be a rlischar-ee of eflluent lrom the inclustr;,.. t* riie s,.,n rhrr-rughauthorized or any other outlet till the above rvorks are co'rpleted. Friar p*rr*issinn f?*.rthe Board shali be obtained before resunring produ*io' in the unit"9' The irrdustry shall install online effIuent monitoring s.ystem in the op*r: 4rain a* flr* seu.l0' The indus shall provide leak detection facility.fcrr furnace uil rrne aneJ ?r.x. rrrh{jr

hazardous materials.

Y*urs f{rithftrlly,

. "$'
cH^A,fR&{.{N

Copy to:

1, Additional ehief secretary, Environmental nepafimeftt, ssoretariar

4. Environurental Hngineer, District

RAMYA,G
Enrironoenul Engincr

26



AptfxuR€- R-to u>

#+,ff?.WW

I'fiethffrtffin
Kerala

v

a

to the

:ll 6Gdi ar

Ttre sPtted oil

i$us$fittttlt'

L

sdb

,y'?ftil

2 7



-Y)

dfes fftldXFes€U

13 ensured for ttie

tFre
€fuUre tfie 6f effuent

(f'eehnicatl as

PrrMde teuk

o
rg
I

Y i

2,

3.

4.

soi{d tos'{e MA

rcwfffitrwjpo?ttotl

ts'$gfig' ,56:g5t"li*tt' ffiee firtl(s of otl rnired sand

9.

s.

$U$'Ete easurlttg

5;

16r

e.FsgEs

28



f r'\uL)

0 unexuP€- R-t D (e)

TRAVANCORE TITANIUM PRODUCTS LIMITED
(A Government of Kerala Undertaking)

TH I RUVANANTHAPU RAM
GST No. ; f,?AAA61BS43J1Z9

I'l l' t-' lvl D/KS PC B/_50

IO-
'lhc Cll'raimran
Ke rala State pollution Control Board
'['hi ruvananthapuranr.

SLrb : status rep.rt on various ar-tions taken to contain the fumace oil'l-r'avancore Titanium products Limited.

flcl': I ) Nolice No. PCB/HO/TVI\4/18 /07 dated,10/02/2021issued fiom KSpCB.
2) Action Taken Reporl dated I ll02l202l from TTpL, submitted to KSpCB.j ) l-etter No. PCB/TVM-DO/C0/6923/2007 d.ated,lt/02/2021from EE, Do, TV4) l'strucri.ns given by the KSpcB chairman during ths meetiing with TTPL

[)irector, alier the site visit.

w'c here by sr-rbmit following details in continuation to TTPL latter dated ll/02/202Ion variousactirirrs tarken to contain the oil spillage.

l. r'cgarcls totirnely intimation to KSPCB aurhorir

_ tEEtrsicle to c@whether sea water is aftEcted.. 
rr 4rlgvlvu,

I n s pe ct i tldllre be achs i de, we rec eived pho ne cJ i---rom Environmental Engine erDistrict Olfice, Thiruvananthapuram, enquirins the oil leak we h:rwe qnnrqicarr +ho
ove
the

,..-.-;^,..--- r^ L- .-:'r.r)lcaslrres to be taken to contain oil spillage.
Sincc we have appraised the situation diiectly to EE and received notice from KSpCBchairmarl on the satne day, we have not send any formal letter to KSpcB intimating theincident and fbrward Action Taken Report based on the directions received fromKSPCB Chairnran.
co.sidering tl-re above facts, we humbly request you to condone
the incident to the Board.

2' As dileoted we have collected all oil contaminated sand frorn the beach side fiom drain
discharge point at Beach side to Thumb. As advised by the KSpcB officials, the oilcontaminated sand collected from beach side is kept-on plastic sheet. 12 MT oil
::lll.T]1"*ed 

sand collected and kept in TTPL campus and will send to KEIL for proper
olsposilt.

t2/0u2021

leak lrom

the delay in reporting

(P{3b\
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Titanium

TRAVANCORE TITANIUM PRODUCTS LIMITED
(A Government of Kerala Undertaking)

THIRUVANANTHAPURAM
GST No. : t2Alu\918543J129

3. Details of srrillcd oil recoveretl/to be recovererl.

Recovered tiom Leak Spot inside plant
Recovered fiom Delay pond adjacent to the drain
Recovered liom Drain leading to the sea
Total quantity recovered from TTPL Campus -
Oil recovered fiom ,iea shore along with sand
Total Oil recovered

Estimated quantity of Oil left at drain out dischargc point near beach area, where
oil recovery could not be completed due to local protest - 370 litres

Regarrcling oil clearing fiom about 30 meters length drain at beach area, the clearing of oil could
not be completed due to the protest from the local people.
Also kindly note that, their demand is not related to any oil leak or effluent discharge but based
ott stitne other matters. Flence we have taken up the matter with authorities and expected to solve

llll|llc0lat'!'lv|'lL)olrlt'|oca|neE6n|enrofesf

('t,rrsicftr-ing thc ts we hr.ffiFly request you to take leilent vie fter.

Yours laithlirlly'^

: 

-....--...:

cc : Environrrental Enqi ruvananthapuram.

1ca\

500 litres
1500 litres
500 litres
2500 litres

1700 litres
4200litres

REGD. OFFICE : P.B. No. 1 , THTRUVANANTHAPURAM - 695 021 , KERAI-A, tNDIA
Ph on e : u7'l -25027 48, 250862 1, 2s00221, 2s00222, F ax : M7 1 -2sozz 24,250 1 s33, zso 1 1 27
E-mail : mkting@travancoretitanrum.com
Visit us on : wwwtravancoretitanrum,com

-I"" . \

) lp"^''
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Pattom P.O., Thiruvananthapuram - 695 004

or5o oJl.a,, rolo;rumcroloJloo - 69s oo4

A NU OCUR:$.-,J€ - !O (1")

TATE POLLUTION CONTROL BOARD

-

I;rorn

Tlie Chairnan

To

Sub:- Startup of production plant in Travancore Titanium Products Ltd.
Refi- (1) This office letter of even number dated 10.02.2021

(2) Your letter uumber TTPL/S&E\2I|65 dtd. 16.02.2021 , , ,r :, , ,1,: . . ,,

(3) Your e-rnail communication dated 24.02.2021

(4) Inspection conducted by Board officials on24.02.2021 & on 01.03.2021

liir,

As requested vide ref. 2 & 3 and based on the inspection conducted by the Board,

),ou are hereby pennitted to restart production on a trial basis with a production capacity of

l0 tpd of Titanium Dioxide Pigment and Sulphuric Acid in proportion to the production of

l0 tpd of Titaniurn Dioxide Pigment for a period of 5 days with a condition that no effluent

shall be discharged outside of the company premises.

The Managing Director,
Travancore Titanium Products Ltd.,
Kochuveli, Thiruvananthapuram

Copy to:

1. Chief Environmental Engineer, KSPCB, RO, TVPM
2. Environmental Engineer, KSPCB, DO, TVPM

Yours faithfully,

sd/-

CHAIRMAN
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TRAV/r.I\ CORE' TITANffJM PROD.U-CT S' Lnfl TEI)
: (^AGovernment ofKerala Undertaking)

ITIIRWAI'{A}'ITIIAPURA]vI

TTP/MD/PCB/66/2021

The Chairman, ' '
f"r.t, State Pollution Contlql Board'

ThiruvananthaPuram-4' I . )

Sir,

Thanking You' vbur's faithfullY, '

MANAGTNGDIRESTOR

04'03'2021

Subi Start uP of Productio 
s Ltd'

Refi 1' Your letter No'

2' OurLetter No'1

Weexpressoursincerethankstol,llljl'l;]lllePo||utionContrci|Boar'dforpermittingusto
restart producti on i'n"ut ncore Tita ni um Products Limited 

"

ln this respect, prease note that the sulphuric r\cid 
.prant 

works in a continuous process with

.minimum .*pu.itv otiro TpD. rn. prrnt ..nnoiot ooutted below this producti6n level'

We once again invite Y

emission Plant and we have

with 10TPD of titanium diox

MTs of sulPhuric acid and t

the Public sector units like anufacturin' a'ctivities'

and ramil Nadu depend upon 
n of the plant can lead

SincetheSutphuricAczeroernissir'nplantandlong.shutd0Wt
to damage of equipments, we .ouun rou ,o attow ",'* 

oorroe the plant at 260 TPD level'

tt

THAPURAIII -695 921. 
KERAIA' lNDll

i ul t - zsuzt24, 2501 533. ?;,01127

eJlZ9
Purctrese@ttPltd'ln
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ffi Ger@C(ruo$uoccr) aellcn'iao rrflqrlrnvrein caucda.tlNZ 
Pattom P.O.,Thiruvanan uram-595oo4

Crr5o J[6., oiololmcon+oo - 695 o04 \

Date: ,03.2031

I

ts:'

1. Chief Environmental Engineer. KSPCB. RO. TVPM
2. Environmental Engineer. KSPCB, DO, TVPM

Ensure continuous monitoring
during the u'iai run

Ts
The Manag

f ravancotejFitanium Products Ltd.-
Kochuvel i, Th i ruvananthapuram

Sub:- &rfiry ofpnoduetionplant in Tirsnium Prodr,rcts

(2) Your leuer number TTPA4D/PCB166!2021 drd.04.03.202I

Sir,

rfi$6'691 ls afuove permission was gr$$d to start tho plurt to l0 TPD,of
Dbxide aud Sulphuric ,tcid in proportion to the produetisn of 10 TPD of

Titanium Dioxide Pigment. Vide ref. 2nd above you have informed that the acid plant eennor

be operated below the ploduction level of 210 TPD as the SupLhuric Acid plant works in a

continuous process. You have also requested to pennit production of 240 TFD of Sulphuric

Acid aleng withtrO TPD of Titanium Dioxide. The Bomd have examine.d your request in
detail and it is hereby permitted to produce 240 TPD of Sulphuric id rvith srrict
observance of strorage capacity of Sulphuric Acid along with 10 TPD Titaniurn Dioxide

..,.

4,Vyfraf+ A- n_ (d))
36
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IqMNEXUPE- R.l0 &)

KER{LA STATE POLLUTION COI{TROL BOARI)

FILE NO. :PCBIHO/TVM/IC A I ft Dffig
Date of issue :18/09/2018

NqTEGRATED CONSEI{T TO OPERATE - REhTEWAL

Consent No : PCB/HO/T\Til/ICO-RyI0/2018 Yalidupto 30.06.2023

Ref : As per consent no.PCHHo/TVlr/IC0-R/05/2017 ilated 2gt0#2017 vaDd up to 3{v06/2018.

I. GENE

IL Stack Details

S.No.

t

Items Description

al Fees Rs.3 i7945/-

2 Fee remitted Rs.1589725/-

j
4

idity 30/06t2a23

Date of lication 22t06/2An

5 Product Titanium Dioxide pigment-45 TpD
6 Category Red

Capital Investrrent Rs.12863.41 lakh

Stack No. Source of
Emission

Emisslon
Rate{Nm3/Hr)

Stack Heifrt abor,-e Control
EquipmentGround Leve(In

Meters)
Roof LeveI{In

Meters)
As per previous
cons€nt details

P*gel
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III. CONDITIONS

(l)Steam condensate now being discharged into equalization tank of E ent lreatment Plant shall be

(2) The drain leading from canteen shall be completely closed and the water shall be treated for achieving

(3) Automafic pH correction shall be done at the authorized outlet and discharge pint of storm w drain

plant process itself-

DATE:18/09/2018

To

POST BOX : l, KOCHIIVELI,
TT{IRIIVANATHAPI'RAM 495021.

Prgel
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:Q---:frffi- - E-mail: ms.kspcb@gov.in FAXtO4TI_23\8L34,23L8r52 web:yvww.keralaOcb.niC.in

va%\, KERATA STATE POLLUTTON CONTROL BOARD
G e o g ou o ouoc cD o er1 cn"l o o em m'l aor [cro 6rD G 6ruC 6ru;

Pattom P.O., Thiruvananthapuram _ 695 004
ot5o jl.o., rorlolo:moololloo _ 695 004

f*

PCB/IIO/ TVM/ICO /18/07 (Vol: III)

From
The Chainnan

To

Date: 0310912021

The Managing Director
Travancore Titanium products Limited,
Ko chuveli, Thiruvananthapuram.

Sub: Request for permission for production in full capacity - reg. 
_&

Ref: 1) Letter no. TTPLI'IMD/KSp cB/871202r dated 3Ll05l20zr.
2)Letter no. PCB/RO/GEN/TTP/19/2019 Vol. II dated lBlOS/2021
3) E-mail dated 2410812021, from Assistant Environmental Engineer,

District Offi ce, Thiruvananthapuram.
Sir,

You are hereby permitted to enhance the production of Titanium Dioxide to
the consented capacity of 45 TPD with strict compliance, to the conditions
mentioned below.

(i) Online pH meter shall be installed in the outlet drain with a provision for
automatic pH correction.

(iD pH in the delay pond as well as the drain shall be monitored at frequent
intervals in a day to ensure that the effluent is fully neutralized.

Yours faithfully,

,tfa
CHAIRMAN

Copy to:

1) The Chief Environmental Enginee
Regional Office,
Thiruvananthapuram.

2) The Environmental Engineer,
District Office,
Thiruvananthapuram.
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DDMA/O1/2021/Oil SPill
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